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LULSCUL VIUST T
'L Deen Daval Nagar, Housing Board Clny
SAE AR

SALAR

Tele : 3?582» 263774

’ % i GOMTKQ wes ! m: ;12753

To,

Kknsuhm"m Am-mmct.. SR
Vill- Lavkushaagar, Teh- Lay kwknmr’ Iﬁsﬂ Chhaarpcr,

i.'Sml»iim Grant of Consent renewal under section 25 of the WW{chvmwn & Control nfpcx!imtmﬂ ACt 1973 under sectis Yol
the Air {Prevention & Control of Pollution) Act,1981.

Ref:  Your Consent renewal Application Mm 757191 DL 2210172019 .

Wx{km&m to your above application famm ww !m been considered méer the aforesaid Acts mé mﬁmgmﬁeﬁhmim :

. The M. P. MmmCmmlBawﬂthmwtmmupmmmm subgmmmefulmlmwfmam&m&mna
~ enclosed with this letter and-

i

_ --i'_,sm 10 THE FOLLOWING CONDITIONS :- =
~ aLocation: KhasraNo. 593, m*&o&t&mvm‘umsxmgu Teh- Lavkushnagar, Disu- Chhatarpur .

= b. Lease Valid Up To: 14.05.2047 _ = -
= ea- Produet & Production Capaciy: =
= v g .:::: e e * . " s i ,\, “{ﬁﬂ(}; o

Mining of Gramite Block e 2740 MY ( Two
S ' Thousand Seven
- Hundred Fourty
 Cubie Meter
Pei Year)

b e i ke ey ks g

i

E
1

Natgs Forowe o e by gh heredt 3t W!m ‘ﬁmi‘f zr{vmérj‘;ﬁ;i f?wawr:éﬁm e bocerd

- The Validity of the consent is up to 14.05.2022 and has to be renewed before expiry of consent vnj;dny Online agxpimﬁoﬁthmgh
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the cmmntf&uﬁmrmm' V
: Bnard resexves the right to amend/cancei / m the afbtm m&itm m pant or whole as and when required

: -Enciasnres
— w:amsx under Water Act
- * Condizions under Air Act

* General conditions

w S i R 5
b&fgﬁed On 26/02/2019 (9: S"’«'}S’ ; : VIRENDRA SAHAL RAL
{Organic Authentication on AADHAR from UIDAI Senw) - Regional Officer
TPAV # 2JGBSINHHS :

Consent Not AWG T80 Validite 14082022, Ontnand No- LESGY amy e



LULBTIIL WIUCE T o SO R o
= Bt ' ﬂecﬁ Dayal "«agxl Housing Board Ciny

SAGAR
SAGAR
Tele : 07582 263774
. & e LF] sz &= d AN O R 9 4 =
I ’Ih: dmiy qaanmv af wwage shali not exceed {LQDE} Ki.f&)
2. Trade Effluent Treatment:-
The applicam shall provide comprehensive ¢fffuent treatment system as per the proposal submitted to the Board and
mainzain the same ptﬁpl’:ﬂ} o achmve faiiowmg stamfan!s-
= e | EM}S i e
Suspended Solids Notexceed 10 mpl Chlarides Nix excesd {000 mgd,
/BOD 3 Days 276 Noetesceed  30mgd i
icop Noteweed 250 mgh
‘bil a0l grease Whmed - !Gm;?i é: -
merpmmmgmﬂsmduﬁsofdwhxgea mtiﬁedtmderﬁ*m 1986 shaiibeapplmhit
3. Sewage Treatment - The applicant shall provide comprehensive sewage treatment system as per the proposal sabcmtmi '
:ndemdmdmmﬁmsmmlytowm mmgmm
& o Betweer  63-90
: = Noteweed 160 mpl
Nothid
ot excoed Smgl 3
Mot exceed Wmgt = 5 s
_ Not exceed :Wlm = S

Any change in prodascuan &mit}, process, raw material used et and fmmy enhancement of the sbove prier.
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of

_ pollutants must be reported by submission of a fresh consent q:pimm for prior permission of the Board : :

5. All sreatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good mmng
: mﬁer and eperate cf?emwlviemeiewy%o achieve eamlhme ofﬁmm and conditions of this consent -

e 6 ’ﬁ;c Consent does not authorize or approve | the Censtruction ot‘ any physical structures or facilities or the undertaking. ;ﬂ'
~ any work in aay water course of within its high flood level (HFL) arca

7. Compilation of Monitoring-
1. Samples and measurements taken to meet the mmtmingteqmmnm specified sbove shall be representative of the
wmme and nature of monitored discharge.
ii. Following promulgation of guidelines establishing m mdums for the analysis of polutants, all sampling amﬁ
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless St
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per ‘standard methods for the examination of Water and Waste ltest editicn of
the American Public Health Association, New York U.S.A. shall be used. V
iil. The applicant shall take ssmples and measurement to Mﬂm menthly requirements specified above and report aahnc
tirough XGN the smme to the Board.

8. Recording of Momtcwmg—
E “The applicant shal! make and maintain online mm!s of all information resulting from monitoring activities by this
onsent.
it. IThe applicant shall record for each measurement of mnples taken pursuant o the rcqmrements of this Consent as
- follows:
- {1} The date, exact place and time of sampling
(31} The dates on which analysis were performed
(1i13Who performed the analysis?
(iviThe snalytical techniques or mcﬂwds used and

{v)The resuls of all required analysi
Consent NotAW I‘Mi‘? NValiditv: 1420872022, Outward Na: 14907 260272019

-
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LUEINTIIL WL UTT TEEE G A SERRERSIFEN W RAESAA WE msnEEss em g an s
Pt. i)een Bayal [\agar, Housing Boan‘z Ciny

SAGAR
SAGAR

T(!lc 07882- 263774

i, If the apphwm monitors any Peiimt more frequently as is by this Consent he shell include the results of such

monitoring in the calculation and reporting of values required in the discharge menitoring reports which may he preceribed

b} the Board. Such increased frequency shall be indicated on the Discharge Monitoring Repon Form. -
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including ail recm of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.

The period of retention shall be extended during the course of any unresolved litigation regarding the dxscharge of pollutants

bythcappllmnlm%h%mqumdbyﬁmmﬁor&xie&&dmﬁmmm

4. Reporting of Monitoring Resulis:-
Monitoring Information mqnm Wﬁiis Consent shall be summarized and reported by submitting a ﬂwh&‘gﬁ“ Maonitoring
report on line to the Board,

10. Limitation of discharge 0f‘ oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in :éicmugnlﬂlms

into natural water course, Nothing in this Consent shall be deemied to preciude the institution of any legal action nor relive
the applicant from mytmmiwmwm wmatfmtu which the applicant is or may bewb;mtaakw

11. Limiitation of visible floating
During the period begmnisgdn@afk&uame xiu: npplm shall not discharge floating solids or v%ih!c ﬁ:m —

12. Dispasal of Collected Solid- : ‘
All hazardous waste’sladge shall bedispmd of &8 per the Authorization issued under Hazd & otler waste Kuivs 2.

And/other Selids Sludges, di -gqmmm separated from or resulting from wreatment shall be disposed of in such

& manner 8 to prevent any ,-ﬁmsudlmamls&ommumganysm“mm live fish, Shall fish or other
mmﬂcdhﬂeduﬁ:pped&amhdtmkemmmgmmmmagbemnedwmbodyhﬂbm

13. Provision for Electric PWFIM

The applicant shall assure to the consent issuing authority that the applicant has Tstatled or pmwded for an alternative
electric power mmﬁﬁm%m&ﬂ im!im utilized by the applicant to maintain canfpﬁame wuh iﬁem and
conditions of the Consent.

14. Prohibition of By pas; sys
The diversion or by-pass of
and conditions of this Consent in prohibited except :

i ﬁmmmkwmmm«ummm or ‘ :
ii. Where mwﬁwm&%mm#ﬁmt& damage any facilitics necessary fsrcmhm with :isc terms m:d
conditions of this Consent. The spplicant shall immediately notify the consent issuing authorities in Mmgofmh such
diversion or by-pass in accordance mm procedure specified above for reporting mnmlm '

15. Industry/institute/mine mwa slnli submit the information online through XGN in rrfmmt m cnmhﬁnﬂ* of

consent wn&iisom

Consent Not AWS1980. Validite: 140872677 Ointward Nast 1067 24m3 2010

e from facilities utilized by the applicant to maintain mfnplm ﬁ:ﬁfﬁé terms



LULISTCHL ViU

P Deen Dayal Nagar, Housing Board Clny
SAGAR

SAGAR

Tele : 07582- 263774

) AIR (PREVENTION & CONTROL OF POLLUTION] ACT 1981 :

E ’fhe uppi:cam shall pmwde canpmhumw air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants (o the following standards:-

2. Ambient air quality 2t the boundary of the industry/unit preamises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazetie notification no. GSR/826(E), dated:
16711/09. Some of the parameters are as follows:

a. Particulate Matter (Jess than 10 micron) - 100 pg/m3 (PM10 ug/m3 24 hrs. basis)

b, Particulate Matter (fess than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m3 24 brs. basis)

c. Sulphur Dioxide {SO2] (24 brs. Basis) - 80 gg“mi

d Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m3

¢. Carbon Monoxide {COI (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adeqummm for control of noise level generated from industrial activities within the
premises less than 75 dB{A) tkmngdty time and 70 dB{A) during night time,

4. The industry/unit shall make the msary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission msm as leakages, se-cpages s;:fmmaes etc ahall be ensured 10 bapluggud m‘sealed or
made a:mghuo avoid the pnbtwnm

6. The industry/ unit sha?l m ;ﬂ my arrangements for control of odour nuisance ﬁnm the m&umw*l activities or
process wnhmpmmm ‘

7. All the internal roads ﬂuli benadc m to cantrof the fugume emissions ofgarticulate mmw M to
transportation aad mmﬁ,[mmwmm _Gmd housekeeping pructices shall be adopted to avoid leakages, secp;a\ges, spillages
elc. =

£ lndustry shall take eﬁewwmps&teﬂmwe wee planmsan atleast in 03 rows of the local tree m&s with minimum
spacing of 4X4 meter within or m tha industry/unit premises for general improvement of environmental conditivis and
as stated in additional m&dﬁi&:ﬁ

M. Extensive tree plantation shall be done on both side of Mineral transportation roads, haul roads and around open mining leuse ares
The tree plantation shall becarried out in phse manner preferably with local species. Good hwusc m:ping pramw sl be adopted
by the Mine.

2.The mine management shall smk mom burden st earmarked dump site(s) only. The Over Burden du-ps shall be backfitled an
scientifically vegetated with suitable native species to present erosion and surface runoff,

3.PP shall ensure compliance of conditions mentioned in EC Letter

4. Water shall be sprinkied on Kacheha road.

5. PP shall ensure fencing of the mine area.

6. All approach road/internal road should be made pucca.

7.0nly wet drilling shall be done.

Consent No: AW-6T989. Validiny: 14052022, Outward No: 14967 264022019
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Pi. Deen ¥)m 1! \zw ar. Housing Bog :ri! f iy
AL AN

SAGAR

Tele : 07582- 263774

1 ’mc fon h&xdmsmﬁd waste arresting in the industry/unit/unit premises sweepmg. etc. be disposed off scientifically so as
not 1o cause any nuisance poliution. The applicant shall take necessary permission from civic authorities for disposal 1o dumsping

site. If required.
Non Hmfdous Solid wastes:- =
2 %"i‘;;d'm A e R e R e L e e RS = e ] m;‘EuyM T i Q.,,B
gwmmmﬂmmmmgwm Sale 19 suthorized paty/As Per CPCH

: W@i&imﬁm

S e e o e e S REES TR

2 The applicant ﬁmﬁ allow the staff of | Masihya Pmdesh F‘ailumn Conzmt Bomi and!or ﬂ.wxr authorized representative,
mmﬁiefep:mmmofmm
K Te inspect raw material mxk, manuficturing processes, reactors, prmm eteto pa{mrm the fmm of the
b Tamngm:henppﬁm s premises where an effluent source nsiocmdar.mw&mh aas m&s are required 1o
uwmmwmmam Consent.
anhzvemmmmbkﬁmm any records required mbekewmder&e mzsmdmduwas of this
‘Consent.
= dxrc mxmabkﬁm any monitoring equipmicnt or mﬂming m&fmd reqwm in this Consent: of,
- &Tam»aple&mmh!eﬁmmy dnschmgwr pollutants,

nanagement mdnddrmefm

priet jshmdd :msm-éaa&:h apply f‘ar the same:

4. mmafthlsﬁaﬁumdoesmcmmymy property rights in tnimml«pmmulpmpmywmy exclusive
privileges, :uxdbes nwﬂmmy uwwnn of persanal rights, nor any mﬁ’mymm o!‘c&um smem focal laws or
rqdmm

-

3 mwu gmmd in m;mcs uf‘éiam poltution control At 1974 or Air ?o!tnhoa &mtml act. 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement} Rules 2016 only and does

not relate to any other Dﬁp&!ﬁww\gmm License required from other WAW !uw to be obtained by the
unit separately and have to mgﬂymatelv as per there Act/ Rules

6. mmaiﬁﬁm fee, fmy shall be recoverable by the Mwmau!m&w.
'? mwmmmnm information, forms and fmmmﬁwﬂ%ﬂnmmmm 180 daypnermﬁm

S e e

_S mehgly tmkmg any t’ﬂse statement for obtaining consent or cemplmce afwa( o;mdmm shall result in the
' imﬁmwwmkmumm under the section 42(g) of the Water Act or section 33{;)@&& Air Act.

9. Aﬁ&mm oppmxmty for the hearing, this consent may be modified. suspended or rm:ked bythc Board in whole
or in pant during its term for cause including. but not limited to, the following ;

(2} Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure o disclose fully ali refevant facts,

(z}&dmgeiawy condition that requires temporary or permanent reduction orciklﬂmﬁen of the authorized discharge.

lﬁ On violation of any of the sbove-mentioned conditions the consent granted will ammmnybe taken as canceled and
Wwynmﬁﬂ& initiated against the industry. e

reqmmé under the  Water (Prevention & Control of Peitm} Act,1974 The Alr (Prevemtion &
Control oﬂ’blhﬂm}mwstwmed to your industry subject to fulfilfment of all thcmmiitims mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for upmnon) ofthc Board shall not bring in 1o use
any mﬁki for the discharge of efﬂw and gaseous emission,

Consent NozAW-61989, Validiny: 14052022, Ostward No:1 4907 26022619
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LUuSEUL Viucs

Pt Deen Daval Nagar, Housing Board Uiny
LT

SAGAR

Tele : 07582- 263774

o v i
c-Signed On 260272019 09:55:39

(Organic Authentication on AADHAR from UIDAL Serven)
TPAV # 2JGBSIXHHS

Foor amt o behtt of

M. P, Pollution Control Hoand

{ Regional Officer )

VIRENDRA SAHAI RAL
Regional Officer

Consent No:t AW-61989, Validiny A40R2022, Outward No: 14907 T2 208
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SAGAR

Tele : 07582- 263774

vm IDITY (A/ :ﬁ',;‘;?j;’g’_@g_m‘ 22 g 3 CONSENT m'“ PCBID: 1:2754?

: .
=8 Ihci)ecapw.

Khasra ho 593 Aru-m kﬂ-,
Vill- kanshmlr, T&- !.lvkuhug-r, Distt- Chhatarpur,

Subject: Grant afcnmt renean! under section 25 of the Water (Prevention & Control of Pellunon} Amm undtr section 21 of
the Air (Prevention & Control of Pollution) Act,1981

Ref:  Your WWWW R&eﬁﬁ No. 757187 D1 22/012019,

With reference to your ebnv@ :pghcm fos‘ consent 10 opame has been considered under the aforesaid Acts md :mstmg rules thergin,
The M. P. Pollution Control Board fias agced to grant consent up 10 14.05.2022, subject to the fulfillment ef ﬂi@ terms & camizmm..
enclosed with this letter and- = -

. Location: Khasra No. 593 W 3 45%} h&., %*d%n Lavkushnagar, Teh- Lavkushnagar, Distt- C!ﬂxamw;
b. Lease Valid Up To: 14052047 e
c. Product & Production Capacity:

~ Granite Block R 2680 M‘h’(’l’w S
- Hundred Eighty |
| Cubic Meter Per |

Nate - For gay g‘a‘;mrﬁ;:;rm%; xmimm ﬁmﬂ (?ﬁ!uff‘ fresn consgn from the Doard

™ The Validity of the consent is up to 14.05.2022 and has to be renewed before expiry of consent uh&' ity. Online appim:m through
XGN with annual license fees in this regard shall be submitted 10 this office 6 months belore expiry of the Sunsent At izt
Bw&mmwiheﬁﬁuw unenmwremtheabme condition in part or whole as and wtwnmqmmd

Enclosures:- :
* Conditions under WmAc(
* Conditions under Air Act

* General conditions

ema fﬁ@@ W

Pty *??" i m&w L = : : <
bﬂigned On 2010272019 22.15.30 VIRENDRA SAHALKAL
{Organic Authentication on MDHA& fmm UIDAI Server) Reglonal Officer
TPAV # SAU98SFESH :

- w e L R

SR AP RN s end RS SEHY ARG
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= Pt Deen Dayal Nagar, Housing Board Clay

SALAR
SAGAR
Tele: 0?“51 263774

“ONE j s VA RE ( 1974 -
i Thcddiyqumﬁt)cf&wagcshﬁ[aotexcecd&%khdsv
2. Trade Effluent Treatment -

The applicant shatl provide comprehensive efffuent treatment systen as per the proposal submitted 1o the Board and
mainlam the same pmpergr o ach:m following sxmdsr&s

" Bevem:  §5-98 2 | s Notexcord 2100 mgh.
iSwspended Solids  Notoweed  100mpl. | Chirides Noteweed 1000 mpt
BODIDsNC  Noteeed  Mmgh :

_,o:mdgm : H«m ' 10mgt

e R

Fﬁrmmw mﬂar@ of discharge as notified under EP Act 1986 shall be applicable,

3. Sewnge | t 1= The applicant shall provide comprebensive sewage Wm&mﬂ per the proposal submitted
wmmmmmwm, to achieve f{:!lewmgs:mdard& : ‘

e T T 65-90

wm Neterceed  100mph

m:mm _ Neteweed  30mgh

oo ~ Noteweed  S0mg?

ﬁ!“lﬁm = Nﬁm ‘ 1 mgrt. :

ermission ﬁﬁa Board shall be obtained. All authorized dmharges shall be consistent with terms and mminmm of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

S Al WWI facilities/systems imstalled or used by the applicant shall be w@ﬂa&y maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this conseat

6. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
mmhmwmww:&hm high fload level (HFL) area

7. Compilation of Monitoring-

i. Samples and measurements taken to meet the menitoring requirements W:ﬁedabtm shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidefines cstablishing test procedures for the mﬂysﬁs of poliutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as per standard methods for the enmiuahon ome and Waste lazest edition of
 the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall tzke samples and measurement to meet the monthly requirements specified sbove and repont onling
through XGN the same to the Board.

i, The applimm make and maintain online records of all information mkm& Eﬂm monitoring a@mtm by this
Consent.
ii. The a:zplwmt’slmii record for each measurensent of samples mkeapmunm to ﬂw nqnirmts of this Consent as
follows:

{i) The dﬁe. exact place and time of sampling

{ii) The dates on which enalysis were performed

{iii)Who performed the analysis?

{iv)The analytical techniques or methods used and

{v)The result af all required analysis

“aseant Moo AWV STEE 1 Valtlfioes § 4008 FHVYY  Micdioa sl Rl § 08T 20 YO0



CULBCLIL WLUCE crain s & vesmsia Susn e et s
ST Pt. Deen Daval Nagar, Housing Board Clns
SALAR

SAGAR

Tele ; 67582- 263774

iii. 1 the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of poliutants
by the applicant or when requested by Central or State Board or the court.

Monitoring information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board. _

10. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relie
the applicant from any responsibilities, liabilitics, or penaitics to which the applicant is or may be subject to clauses.

11, Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not dis charge
12. Disposal of Collected Solid-

All mmsludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such
prevent any poilutant from such materials from entering any such water Any tive fish, Shall fish or nther

ed or trapped s a result of intake water screening of treatment may be returned to eaters body habatat

Provision for Electric Power Failure- =
The applicant shall assure to the consent issuing suthority that the applicant has installed or provided for an alternative

floating sotids or visible foars.

electric power source sufficient to operate all fcilitics uilized by the epplicant to maintain compliance with the terms and
conditions of the Consent.

14. Prohibition of By pass system- i -

The diversion or by-pass of any discharge {rom facilities utilized by the applicant to maintain complisnce with the terms

and conditions of this Consent in prohibited except - = =

i. where unavoidable to prevent loss of life or severe property damage, of :

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
accordance with the procedure specified above for reporting non-compliance.

mine management shall submit the information online through XGN in reference to compliance of




vu““”“‘ u" “elj EEE TT B uuu:!’uxw L TERRA S vl. ARLAREE W "“%*‘&
Pt Deen Daval Nagar, Housing Board Clay

SAGAR
SAGAHR
Tele : 07582- 263774

(. ’-' i

AINING \IR (PREVEI LLUTION] 1981 :-

‘m@ ap@xm &hali provide comprehensive air ;wﬁmwn control s;fs&ém mmistmg ei‘t&mtm% equipments as per the
pwpm submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achicve the level of pollutants to the following standards:-

2. Ambient air quality at the boundar} of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are pmaibed hiMet’F gazette notification no. GSR/BI6{(E}, dated:
éfilm Some of the parapetersarcasfollowss. =
© & Parsiculate Matter (Jess than 10 micrond - wa ug'm3 {P&Iw ;;gm:’v 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 ;ngm 24 hrs. ba:ns}
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m3
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 ug'm3
¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate measures for control of noise level generated from méuszr:ai activities within the
;:mmm Ims than 75 dB(A) during day umzami ?QdB{&) tfnrmgaiﬁﬂ time,

&

4. 'mamdusb‘y {unit shall make the necessary amngmeau for control of the fugitive emission from any source of
emission/section/setivities.

5. All other fugitive emission sources such as Ie&agcs, seepages, spiliages etc shall be ensured to be plugged or sealed or
made a:mght to avoid the public nuisance.

6. ’I’iie mdt_.suy! unit shalf ensure all nmsm mgcmems farmmﬁ of odour ﬂuismé: from the industrial sctisitas o

process within premises

KH aw.- internal roads shall be made pnccawmami the mgimre musskms orpanfculme matier generated due to

nm;mtadon and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, sptllagcs
cie.

8. Ms:fy shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the meiméumt pmmxses for  general improvement of environmental conditions and
as stated in additional condition o

Additional Air condition:- [if any) :-

1.Extensive tree plantation shall be done on wm ﬁ& of Mineral transportation roads, hasl roads and afmn{i spen mining leam rea
The tree plantation shall be carried out in phase masoer preferably with local species. '
2.The mine management shall stack the over burden/block of the granite dump at proper place.
3.Mine management shall be constructed gariand drain with septic tank in mining area.
4. Mine management shall be made asphalt road in mining activity area as per submitted affidavit
5. Mine managenent has been regularly maiuum : 'nﬁn; in mtn:m 1o avoid any accidental/nusence activity.
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Pt. Deen Dayal Nagar, Housing Board Cloy

are eskdead e el i

LAUMSTIIL VIUTL

SAGAR
SAad sl
Tele : 07382- 263774
1. The ron hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed ofT scientifically so as
£ not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.
Non Hazardous Solid wastes:- o
{‘I‘yp: of wasie . - Quantity IHsposat
 Sceap! Plastic packiog material wood, card board, gunmy beps gic Sale w0 suthorized paty/As Poa CPUB

MoEF Guide lines / Others.

IESNERETS |

T ST L SIS o 8 it e

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board andor their authorized representative,
upon the representation of credentials: : : :

a To inspect raw material stock, manufscturing processes, reactors, premises eic to perform the functions of the
~ ~ b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
~ be kept under the terms and conditions of this Consent.

©. To have access at reasonable times to any records required to be kﬁ?t.ﬁndﬁ the terms and conditions of this

. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
¢. To sample at reasonable times any discharge or poilutants. \

3, This consent/authorisation is transferable, in case of change of ownership'management and addresses of new

Owner/pariner/ Directors/propri¢tor should immediately apply for the same. ;

4. The issuance of this Consent does not convey any property rights in either reglor personal propeny or any ¢x hasive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or

5. This consent is granted in respect of Water poliution control Act 1974 or Air Pollution Control act, 1981 or Authorization
‘under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, ifany shall be recoverable by the Board even a1 2 later date.

7. Theapplicant shall submit such information, forms and fees as required by the board not letier than 180 day prior to the |
~ date of expiration of this consent/authorisation :

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notice and opportunity for the hearing. this consent may be modified, suspended or revoked by the Bourd in whole
or in part during its term for cause including, but not limited to, the following :

{a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. -
10, On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and

necessary action will be initiated sgaimmﬁ industry.

Additional condition: (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution} Act, 1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall hive 1o make an application to this Board through XGN at least Six manths before the date of
expiry of this consent authorisation. The applicant without valid consent (for operation) of the Board shall net bring in to use
any outlet for the discharge of effluent and gaseous emission.
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Pt. Deen Dayal Nagar, Housing Board Clny
SAGAR

SAGAR

Toke: 7882 2617712

LUMSTIL Wiuct

For and on behaif of
M.P. Poliution Centrol Board

~ ( Regional Officer )
W‘ ﬁ”wfv S
e-Signed On 20/022019 22:15:30 VIRIZNI}RA SAHAI RAI
{Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # 5A9985F5SH
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Factual report in reference to Hon’bleNational Green Tribunal OA No.

149/2017 order dated 03.06.2020 -

In compliance to Hon'ble NGT OA No. 149/2017 Praveen Richhariya& others V/s state
of MP & others order dated 03.06.2020 by principal bench, National Green tribunal New

Delhi, following committee inspected the site on 18.06.2020 of responded No. 4 as per
direction of Hon’ble NGT -

1. Additional Collector district Chhatarpur as representative of collector Chhatarpur.
2. Regional Officer, M.P. Pollution Control Board, Sagar
3. Mining Officer, Chhatarpur (M.P.)

The Facts and status of Granite mine operating by respondent no. 4 M/s D.G.

Minerals Pvt. Ltd. is as follows —

District Collector Chhatarpur has granted permission to respondent No. 4 M/s
D.G. Minerals for prospecting survey of Granite Minerals as prospecting lease for
2 years.in Khasra No. 593 areas 2.30 Hac. Lovkushnagar, Teh.
LovkushnagarDistt- Chhatarpur M.P. Vide order no. 211/Khanij/2016 Dt.
15.02.2016 and Khasra no. 593, area 3.45 Hact. Vide order no. 212/khanij/2016
Dt. 15.02.2016.

District Collector has granted permission to responded No. 4 M/s D.G.Stones
Ltd. for prospecting survey of Granite Minerals in Khasra No. 593 area 6.00 Hac.
Order no. 213/khanij/2016 Dt. 15.02.2016.

Total area of khasra no. 593 is 41.185 hectares is mostly hillock and rock area
and contains granite minerals. After getting NOC from Forest department, Nagar
Panchayat, revenue deptt. total 11.75 Hectares area is sanctioned for mining of
granite and 03 lease were approved for 30 years of area 2.30 hectares, 3.450
hectares and 6.0 hectares. Out of these 3 leases, only 02 are operational at
present after necessary permission.



Mine lease of 2.30 hectares and 3.450 hectares are allotted by district Collector
Chhatarpur to M/s D.G. Minerals Pvt. Ltd. Bhopal vide order no.
1152/khanij/2017 dated 21.04.2017 and order no. 1154/khanij/2017 dated
21.04.2017. Mining plan for these mines is approved by director M.P. geology &
Mining department of MP as per minor mineral rules 1996. Prior environmental
clearance for these 02 mines is granted from DEIAA Chhatarpur vide letter no.
1809 dated 22.07.2017 and 1808 dated 22.07.2017.Consent under Air Act 1981
and Water Act 1974 is also obtained for these 02 mines from M.P. Pollution
Control Board, Regional Office, Sagar vide Iettef no. 14907 dated 26.02.2019 for
production capacity -2740 CUM/year valid up to 14.05.2022 and letter no. 14897
dated 20.02.2019 for production capacity - 2680 CUM/year valid up to
14.05.2022.

The other mining lease of 6.0 hectares is allotted by district Collector Chhatarpur
to M/s D.G. Minerals Stones Ltd., M.P. Nagar Bhopal vide order no. 1153 dated
21.04.2017 for 30 years is not operational at present. Mining plan for the same is
approved by Director, department of Geology & Mining on 03.04.2017. Prior
environment clearance for the mine is not granted till date. Project proponent has
submitted application for grant of EC to State Environment Impact Assessment
Authority, Bhopal (M.P.). Consent from M.P. Pollution Control Board under Air
and Water Acts is also not obtained. Mining activity in this mine is not yet started.
Committee observed mining activity in northern part of 3.45 hectares mine lease
and 2.3 hectares of mine. Project proponent has constructed protection wall only
in western side of mine and wire fencing all around the mine. Wire fencing is
damaged in two sides. Garland drain is also constructed around the mine to
curtail any stone going outside the mine during mining activity for safety of
surrounding area. But it is filled with debris. It Should be cleaned. Protection wall
should be constructed around all sides of the mine for safety and protection of

surrounding area.



- Khasra No. 593 is 41.185 Hectares is mostly hillock area and mining activity is
only In 5.75 hectares. Some establishments like Water tank, Govt. School,
College, 35-40 residential establishments are there in the remaining part of this
khasra no. 593, which are more than 100 Meter away from mine side and fulfill
the provisions of M.P. Minor Mineral rules 1996. Densely populated area of
Lovkushnagar is more than 300 Meter away from mine side.

Bambarbeny Mata temple is situated in other hillock which is approx 700 M away
from mine side.

- The mine site is rocky area and growth of shrubs is developed, no plantation is
observed during visit. No tree cutting was reported which is also mentioned in
order of Tehsildar Lovkushnagar dated 22.02.2018 in similar complain.

- Mining activity involves use of simple machine for cutting granite blocks and do
not have major source of pollution.

- Mine management has obtained necessary permission form different
departments for operating 2 mine leases of area 2.3 hectares and 3.45 hectares.
The mining in lease of 6.0 hectares is still not started till date.

Recommendation:

Following recommendations is made to improve safety measures and
environment of the area:

-Mine management should construct protection wall in remaining 3 sides of mine
for safety of area.

- Mine management should repair damaged wire fencing around mine.

-Mine management should regularly clean garland drain which is filled with
debris.

Date: 14.07.2020

Meer ﬁ ing Officer Additi%;'t?D{Strict Magistrate

Regie\no
M.P. Pollutioch Control Board District Chhatarpur District Chhatarpur
Sagar



Enclosures:

1. Copy of Prospecting Survey Lease from District Collector Chhatarpur to 3 mine
leases dated 15/02/2016.

2. Copy of mining lease from District Collector Chhatarpur (M.P.) for 3 mine leases
dated 21/04/2017.

3. Copy of Prior Environmental Clearance from DEIAA Chhatarpur for 2 mine
leases dated 22/07/2017.

4. Copy of Consent from M.P. Pollution Control Board, Regional Office Sagar to
mines leases dated 20/02/2019 and 26/02/2019.

5. Copy of NOC from Municipal body Nagar parishad lavkushnagarDist-Chhatarpur.

6. Copy of NOC from M.P. Forest department.

7. Copy of Order of Tehsildar Lavkushnagar dated 22/02/2018.



